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Ceniral Administrative Tribunal

Principal Bench

'U’Ao NO.792/96
New Delhi, this the 17th day of May 41996

Hon'ble Shri A,V.Haridasan, Vice-Chairman(3)
Hon'ble Shri R.K.Ahooja, Member (4)

Shri K.C,Malik,
Stenographer Gr,II
Appellate Tribumal for Forfeited Property
R/o 3112, Mohindra Park,Rani Bagh,

BDe 1hi, :

Mrs, Romz Ambwani,

Stenographer Gr, 11, .
Appellate Trib:nal for Forfeited Property,

R/a LIG=54, Jhulelas Society,

Fodad No,44, Pitampura,

Delhi=35, , esseApplicants

(By Shri M,L,0hri, Advoca'e
7 ’ - !

Versus

Te Union of India through
the Secretary,
Minisiry of Finance,
Department of Revenue,
North Block,

New Delhi,.

2. The Secretary
Ministry of Personnel, Public Grievances§
Pens lons,
Department of Personnel & Training,
New Oelhi,

3e The Chairman,
Appellate Tribunal for Forfeited Property,
4th Fluor, Lok Nayak Bhawan,
Khan Market,
New Delhi, s sREsDONdents ¢

(8y Shri R.V,Sinha, Advozate)

0F DE R (ORAL) .
By Hon'ble Shri A.V.Haridasan, Vice-Chairman(J)

The applicants, tweo in number, who are Stenographsr Gr,II

working im the Appeliate Tribunal for Forfeited Property, have

filed this application together aggrieved by the fact that the

///

< d



- g
respondents inSpitE of theirrepresentations made carlier did not
extend to them the- revised pay/scale of Rs., 1640=2900/= w.e,f,
1.1.1986;,ﬁ%ncé they seek a direction to the reépondents'to grant&(ﬂ
them reviced pay scale w.e.fs 1.1 1386 with arrears, In the application,
it has been glieged that the Principel Bench of this Tribynal had in
its order dated 18, 1, 1966 passed in O.A, No, 114—A/93 and 548/94 '
ordering the grant of Eevised pay scale of Rs, 1640-2900/- to
similarly situated Assistants and Stenocraphers and that by order
dated’9.2.1996 the respondents had granted the revised pay scale
of Rs. 1640—2900/— to the Assistants in the Enforcement Directoréte
but had not extended the benefit to the appliéants though they

are similarly situated,

Notice having been issued on this application, éhri ol
Sinha sppesred on behslf of the respondents, Shri Simha states that
the fzcts which have been mentioned in this application i,e,
about the rulings of the Pr;ncipal Bench of the Tribunel in
O.fa No, 144=A/93 and 0a No, 548/943 that the applicants are
'simiiarly placed as the applicants in those casés and that the
fi?st respondent had on 9,2,1996 granted the pay scale of Rs,1640~-
ngg/_ to Assistants in thé Enforcement Directorate, have not been
brought to the notice of the respondents by the applicant by mak ing
a representation and that if they do so the respondents would
consider the representation, in the light of the above said judogements
and the instructions én the matter and take an appropriate decision
within a reasonable time frame.. When this sugoestion came from the
counsel of the respondents, éhri MeLsOhri,counsel for the applicant
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states that the applicant mOUld%?atlsiz>’lf the application is
now disposed of with a dirsction to the respondents to consider the

issue on a representation being made by the applicant within a

reasonable time framee
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In the result, in the light of the submissions
of the counsel cn either side, we dispose of ‘this application

with the following directionsim

(a) the applicant may make a representation fo the first
respondent through the Head of Office i,e. respondent -
no,3 claiming the extension of payv scales stating the
grounds on which such.cléim is made; within a periqd of
tuo-yeeks from the date of receipt of a copy of this
order; -

(b) on receipt of the saicd representztion , the third

respondent shzll immediately forward it for cons ideration
by the cﬁmpetent authority and the resaondents are
directed to consider the elaim of the applicants'in the
light of the decisionsof the Tribunal mentioned above
and in accordsnce with law and to pass @ speaking order
on it within a pefiodlof two hanths from the date o%
receipf of the representationg

(c) ﬁn'case the applicantshase reasons to feel aggrieved

by the outcome of the representation, they will be at

. e .
liberty to seek appropriate relief F@em—éﬁE:EaurLa'mf

{(J) . There is no order as to costs,

(%jﬁ%}/ ‘ (A.\Iﬁ:idas an) /

Member (4 .+ (Vice=Chairman(2)
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